
OPEN Ca.JR'? 

CENTAA L ADMINISTRATIVE TRIBUNAL 
A L!.AHABAD BENCH : 'A L~HABAD 

ORIGINAL APPt.ICATICN N0-435 OF 2002 
ALtAHABAD THIS THE 17TH DAY OF MARCH,2003 

Parsadhi ~am, 
son of t.ate Jagganath, 
Resident of rso-c/x/r , 
Rajroop Pur, 
Allahabad• 

(fy Advocate Shri B. R.am) 

• • • • • • • • • • • • .Applicant 

versus 

l • unic:n of Ind!a, 

throogh Geneyal Manage,-, 
N o..-theTn ~ai lway, 
Bai:oda Hcuse, 
New Delhi• 

2 • se..:iior Divisic:nal Acccunts office,.., 

Northern ~ai lway, 
A 11 ahabad • 

3 • The Financial Advmor-, 
Chief Acccunts officer, 
ao..,.oda Hc::use, 
New Delhi• •••••••••• • ••• p_es pondents 

( By Advocate shri A •K. Gaur) 

BY this o -A. filed under sectiai 19 of Administrative 

Tyibt;nals Act 1985, the applicant has Prayed that the 

Tespcndents may be diTected to decide the ye!)resentation 

dated 16.08~001 and make the payment of yetiTal benefits 

~-------e-e>-<l""'ir 
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with interest fyan the date of his retirement• 

2 • The facts of the case a,..e that the applicant shri 

Parsadhi 1'am was appointed in Railways on 14 •ll •1968. ·After 

rendeTi~g 32 years, 5 mcnths and 6 day~eyvice,he retired 
~ °"' 

as senior secti en Officer(!8crun~~ ~ 30.04.1991 • The 

applicant has not been paid his retiral benefits co 

•ccrunt of sane disciplinary proceedings pending against 

him, ·ls the applicant is not being Paid even PTOVisi cnal 

pensiai, it appears to be a case of ext,..eme ha,..dship to 

the applicant • 

3 • ccnsideying the facts and circumstances of the case 

tbis o .A. is disposed of finally with a di,.ection to 

respmdent no•2, seniOr Divisional Accamts Officel"', 

Northern Railway, Allahabad, to consider and decide the 
.r-. ..;...__ 

ye~esentation • th: af F_li. at dat~d ·16 .08 .200~;-fi led by 

the aPPlican?' wi~hi~ a period of thyee mcnths fran the date 

a copy of this o,.de,.. is filed• 

4 • There will be no o,.-der as to costs. 

(l_____:.._--r,l<-fl. 
l Vice-ch ai 1"fflan 

/Neelam/ 


